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THE BIHAR LOKAYU KTA.(AMENDMENT) ACT, 2002

- AN
-~ ACT
TO AMEND TIIE BilIAR LOKAYUKTA ACT, 1973
Preamble—Be it enacted by the Legislature of Bihar in the

fifty third year of Republic of India as follows:—

1. Short title and commencement.~(1) Thi Act
! : s~ is Act may be
callefi the Bihar Lokayukta (Amendment) Aet, 2002. ’
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(2) It shall be deemed to have come into force with effect
from 8th June, 2001.

2. Amendment in Second Schedule of the Bihar Lokayukta
Act, 1973 —The following words and f igures used in the second
line of the Second Schedule of the said Act "at the rate of Rs. 9,000
(Rupees nine thousand) per Mansem" shall be substituted by the
words "at the rate of per mansem which is or shall be admissible
to the Chief Justice of the Patria High Court from time to time.”

3. Repeal and savings.—-(1) The Bihar Lokayukta (Second
Amendment) Ordinance, 2001 (Bihar Ordinance.No. 6, 2001) is
hereby repealed. co : : -

(2) Notwithstanding such repeal any thing done or any,
action taken in exercise of any powers conferred by, or under the
said Ordinance shall be deemszd to have been done of taken in
exercise of the powers conferred by or under this this Actas if this
Act were inforce on the day on which such thing was done or

action taken.
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